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We have heard learned counsel for the petitioner 

Mr.P .Venkateswarlu,  and Mr. A.B.Misbra, learned Standing 

Counsjl on the question of. admission. Mr. Venkateswarlu 

urged that the question of reservation of the quota for 

the petitioner has not been dealt with in the judgment, 

and this amounts to an error apparent on the face of the 

record. We have heard Mr.A.B.Mjshra on this point also. 

In our vied since this matter Was not urged at the time 

of hearing, learned Membezright1y did not deal with it. 

Our further opinion is that this does not amount to an 

error apparrent on the face of the record. In such circumstance 

we find no merit in the Review application.&part from the 

above ththhas been a delay of two months in filing of the 

review application. We 	not convinced that there was 

sufficient cause for the delay in filing of the revie\J 

application, therefore both on merit and question nfE Iimitaticn 

of review application stands dismissed. 
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